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PROF. MADHU DANDAVATE (Raja-
pur): Sir, I don’t want in English; I want
in Hindi.

MR. SPEAKER: 1 think there is Hindi

cause in English as Punjabi cause is in
Urdu.

12.10 hrs.

[MR. DEPUTY SPEAKER in the Chair)

(CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE)

REPORTED PROLONGED STRIKE BY TEXTILE

WORKERS IN BOMBAY AND THREE DAY

BUNDH AND “JAIL BHARO” AGITATION BY
THEM

Ml Hes T wiEar (Ised) ¢
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THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
SHIVRAJ V, PATIL): Sir, The strike by
textile workers in sixty Bombay-based tex-
tile mills commencted on 18th January,
1982. Nine of these mills have remained
closed froin October, 1981 on account of
a dispute relating to the payment of bonus.
Over a period of time there has been some
improvement in the position, Fifty four
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of the sixty mills are now open: ‘A few
of them have reached near normal produc-
tion and the others are operating partially.
The. attendance in Bombay mills has ex-
ceeded fifty thousand taking into account
all categories of employees.

2. In normal times, the textile mills in
Bombay produce 100 million metres of
cloth and 16 million Kgs. of yarn. Im
financial terms, the estimated loss in the
value of production on account of the strike
is nearly Rs. 750 crores. However, own-
ing to the increased production in the de-
centralised powerloom sector no shortage
of cloth has been reported in the country
nor has the prices of cloth shown a signi-
ficant upward trend, The export effort
has, however, becn affected to some ex-
tent.

3. Those who have been responsible for
the strike did not spell out the demands.
of the workers in clear terms. However,
as time passed they made their demands i
a piecemeal manner.

4, The Government is sensitive to the
demands of the workers, It does want tor
solve their legitimate problems and see
that the workers get their just demands
fulfilled.

S. A tripartite Committee on which the
workers, the industry and the Central and
State Governments would be represented
has ben constituted to look into the prob-
lems of the workers. The problems which
are sought to be solved are the ones which
relate to house rent allowance, convey-
ance allowance, badli and increase in
wages.

6. After the Committee commences the
workers holding all shades of views would
be able to represent their views before the
Committee and it is expected that the
Commitee. would give its findings on the
issues relating to badli, conveyance allow-
ance and house rent allowance within a
period of two months and -on wages with-
in a period of six months. All other 1ssueg
are expected to be Jooked into within a
period of one year. -

7. However, those who have been res-
ponsible for the strike have not responded
positively to the apparatus created to solve
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the real problems of the workers. They
have instead trieq to force their views by
remaining away from their jobs and creat-
ing situations which are not conducive to
the maintenance of law and order and to
the solving of their problems in a scientific
and just manner for all concerned,

8. The leadership of the Maharashtra
Girni Kamgar Union which had organised
the strike in the Bombay textile mill indus-
try with effect from January 18 1982,
gave a call for ‘Production Bundh’ in the
State of Maharashtra with effect from
Qctober 11, 1982, for a period of thrge
days. Informatmn available from the Gov-
ernment of Maharashtra shows that after
the three day period, the sitantion bas
become norma] since yesterday.

9. While the strike call was given all
over Maharashtra, its impact was felt only
in the six cities of Bombay, Thane, Poona,
Aurangabad, Nasik and Rai Garh (Colaba).
During the three-day period approximately
1,30,000 to 1,40,000 workers remained
away from work affecting 293 units in the
six cities mentioned above from a tota]l of
nearly 19,000 units, The ‘Production
Bundh’ affected about 11 per cent of the
work force and 1.5 per cent of the Units.

10. The philosophy of Production Bundh
(utapadan bundh) is neither in the interest
of workers nor in the interest of the emp-
loyers. Its net effect is a loss in the Na-
tional product which a nation like ours
~ can ill afford. It has affected the life of
innocent sections of society unconnected
with the issues.

11. The Government is concerneq with
the hardship being suffered by the work-
ers. The Government appeals to the work-
ers that they should come back to work
and their real problems would be solved.
Those who are concerned with the situa-
tion are requested to see that conditions
are created which are helpful for solving
the problem,

(Interruptions)

MR. DEPUTY SPEAKER: What is this
kind of thing being done during Calling
Attention? Mr. Jatiya has to speak. No
other Member, Mr. Jatiya,
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SHRI RATANSINH RAJDA: Sir, will
you allow any member from Bombay to
speak?

MR. DEPUTY-SPEAKER: You know
the rules betier than I do.

PROF. MADHU DANDAVATE (Raja-
pur): The problem involves badli workers.
So, a badli member should be allowed.

MR, DEPUTY-SPEAKER: You give the
information to Shri Satyasadhan Chakra-
borty,

SHRI RATANSINH RAIJDA: If one
hon. Member withdraws, then can we sub-
stitute?

MR. DEPUTY-SPEAKER. Again, You
know the rules.

SHRI KRISHNA CHANDRA HAL-
DER: (Durgapur): Can I get clarification
from the Minister?
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MR. DEPUTY-SPEAKER: If you want,
I will allow you to ask a clarification. But
you should not interrupt in the middle.
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MR. DEPUTY-SPEAKER: Let him
reply. You have spoken for 18 to 20
minutes, Now you hear the reply.
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MR. DEPUTY-SPEAKER: If you speak
now, you will lose your chance.

s gw &ggR  (TREIR) ¢
Hd) ST ¥ ST B F/I B, TZ THIT
F1 g=@ qfg F! I E |
MR. DEPUTY-SPEAKER: The Calling
Attention 1s allowed by the Speaker to
find solutions to problems. The hon.
member has raised so many points. The
Minister is replying to him, You should

wait and know his—reaction, This is not
the way to react.

(Interruptions)

MR. DEPUTY-SPEAKER. After all,
every one is a political product. You can-
not avoid it.

(Interruptions)

$t e s A, afew @
7T Fgd § fF Ay SWiEw v
F FT JIT AG! DY, ar § ;T FF |
AT g IQqTEA % FLX &7 JTT HI
g 99 fF gy S Few Y I
N EI oS E T T A W
CwgAT O ar WIgEr gET T g |
wa gfawl &1 fgg @ arar =@
T | SART FSAMT AZY AT |

ot &y wwme wfear g
g SWTET AT F FT AT AE A,

ASVINA 23, 1904 (SAKA)

workers etc. (CA) 302

feg agr ¥ T@ TR AET 0 G
g1 oy fedr ax  ar@w  @AEw

3T dE . (sq¥gta) |
=t fraos @o qifem @ Wi
g SqEF AR s AT AT ARG ..
(sm¥a™)

MR. DEPUTY-SPEAKER: Has he not

got the freedom to reply?
(Interruptions)

MR. DEPUTY-SPEAKER: No, no. Mr.
Jatiya. Please sit down. You have raised
many points and he is replying to those
points.

AN HON. MEMBER: He has not re-
plied..

(Interruptions)

MR. DEPUTY-SPEAKER: If this is
the attitude of the hon. Members, how
can we have any deliberations in the

House?
(Interruptions)

MR. DEPUTY-SPEAKER: If this is
the attitude, we cannot have an orderly
deliberation in the House. I am very sor-
ry because he has raised many points. As
a matter of fact, the rule is that he can
put only one question and he caa take
only three minutes. We have allowed him
and he has made a speech for about 20
minutes. If he has raised only one ques-
tion, it would have been easy. But as you
think. it does not involve any politics but
you have raised many political issues and
you have to. ...

(Interruptions)

SHRI HARIKESH BAHADUR: Sir,
you have to protect the Members,

MR. DEPUTY-SPEAKER: I am to pro-
tect all I am not concerned whether it is
Minister or Members. All are equal. Now,
please reply.

M fm ww @ wfew @0 F
FIE AT 1T TE FE @IE L WY
farg w1y agt Sufeus frar 8, fa
ST fraw Qg

MR. DEPUTY-SPEAKER. You will at-
tack the Government, anqd shoud they
not reply? It is for you to accept it or
reject it,
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SHRI NIREN GHOSH (Dum-Dum):
What about the lock-out in the country?
‘Will you compel them to lift the lock-out?
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(Interruptions),

MR, DEPUTY-SPEAKER: No, no. It
is not proper. You have raised so many
points. MTr Jatiya, I have told you, every-
body should act according to the rules in
a Calling Afttention motion; you .are not
expected to make a speech and you have
made a speech. I have permitted it be-
cause this is a very important prcblem,
and now when he replies, you necd not
accept it, you may reject it, but you raust
allow the Government to reply.

(Interruptions)

MR. DEPUTY-SPEAKER: No. It is not
proper. As you have been allowed 20
minutes, you must allow them to reply.
That is democracy. If you want something
else. ...

(Interruptions)
I HegRreraw wlear ;o Y
Fi FO W FeA &1 BT TE W
FrfgT |
MR. DEPUTY-SPEAKER: Why are
you so much worried?

ot fo® U5 T wifew - T
g q ofast FT FeUTo TG NI |
foms 15 AL 7@ ], ST FATU
TG ERT | WY T q@ § AW &
TRl ded [T XY W HATT ITBY

g |

MR. DEPUTY-SPEAKER: Mr, Jatiya,
you have said that the Government is res-
ponsible for the stoppage of work. That
is there in the proceedings, Should not the
Government reply that the Government is
not responsible for the stoppagé of work?
You may accept it or reject it, but for
whatever charges are made, the Govern-
ment have got to reply. You must have
the toleration. You neeg not accept it, you
may reject, but you must have the tolera-
tion. But if there is no toleration, there is
no democracy.

(Interruptions)

MR. DEPUTY-SPEAKER: I am sorry.
Yes, Mr. Minister.
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MR. DEPUTY SPEAKER: Mr. Jatiya,
there are other Members, The reply 1s
being given by the Minister. Now Shri
Satyasadhan Chakraborty has to speak. He
will take note of the points and he will put
‘questions to the Minister.

The difficulty is that the problem s
completely forgotten. The Speaker has al-
Jowed the Calling Attention to see that
the starving workers are saved. We are not
interested in. ...

(Interruptions)*

My point is that the mill must be open-
€d and the workers must go on work, That
is in national interest. That is why the
Speaker has allowed it.

After this Calling Attention is over, if
the mill is opened tomorrow, I shall be the
happiest person as a trade union worker.

This is a human problem. Please do not
mject politics in it, The families of the
workers are starving. Their children ure
starving. We shall try to solve the pro-
" blem.

it fvr v Y qrfew @ wTaEr
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In the case of Government, the D.A.
for workers per mensem has moved from
Rs. 87 in 1974 to Rs. 296 in 1981, That
is, there is a rise of 239 per cent. Simi-
larly, the wages at minimum level of fresh
recruit has risen from Rs. 522 in 1974 to
Rs. 910 in 1981. That is 74 per ceat rise.
The awverage rate has gone up from Rs
647 in 1974 to Rs, 1,259 in 1981 a rise of
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MR, DEPUTY-SPEAKER: Shri Satyt-

sadhan Chakraborty.
(Interruptions)

MR. DEPUTY-SPEAKER. I have not

permitted you. There are four more Mem-

bers. You have already taken 18 to 20
minutes. Please sit down.

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South): Mr Deputy-
Speaker, Sir, I would request you not to
interrupt.

MR. DEPUTY-SPEAKER: You ask
your friends first not to interrupt. [ did
not interrupt.

SHRI SATYASADHAN CHAKRA-
BORTY: Mr. Deputy-Speaker. Sir, at the
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very outset, I extend my warmest greet-
ings to 2,50,000 textile workers who have
been on strike despite starvation and ter-
ror that has been unleashed on them for
the last nine months.

- I condemn the Government because, in
league with the mill-owners, in a calculat-
ed manner, they are trying to destroy the
united movement of the textile workers of
Bombay which demonsrates their anti-
labour policy which has been amply ex-
pressed in this House, that is, the prcmpt-
ness with which they have passed thc re-
pressive laws to take away breath from
the labour and to present them with

(Interruptions)
e gagTIny sfeqg! waw
Tqar AEAIT FgEr F9 W@rg AR
wew %1 Fafa sa1 §

SHRI SATYASADHAN CHAKRA-
BORTY: This is their culture, Don’t be
agitated. When we speak about labour,
this is what they do.

MR. DEPUTY-SPEAKER: Order
please.

SHRI SATYASADHAN CHAKRA.
BORTY: I am really astonished to see
that, when thousands of workers arc on
strike, defeating all previous records in
Bombay—the textile workers were on
strike in 1982; the duration was 171 days—
today when more than 2,50,000 workers
are on strike for a period exceeding 9
months, involving 50 million man-days
lost, when it is telling upon our export
trade and _export earning, when it has ad-
verse repercussions on the cloth market,
the Government refuses to express even
its concern at what is happening in Bom-

bay.

The hon. Minister, just now, was ac-
cusing the workers and thereby the lea-
ders. I know what is in his mind. Why
does he fail to raise his accusing finger
at the mill-owners who are the persons
responsible? He was talking about rise in
wages. Is he aware of the fact that 1 Jakh
badli workers earn Rs 200 to Rs 250 per
month and for years together they remain
badli workers? The sword of Damocles of
being retrenched is always hanging on
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their heads. Is he aware of that? Will he
not sympathise with those 1 lakh badli
workers who are brutally exploited by the
mill-owners, Whom is he going to accuse
for that?

When he talked of wage rise, may I’
tell him that it was only in 1979 that.
there was a wage rise of Rs, 45. After that,
nothing has happened,

SHRI SHIVRAJ V. PATIL:
given you the figures.

SHRI SATYASADHAN CHAKRA-
BORTY: I have also statistics with me.
You say in your statement that there are
no demands of the workers. ..

I have

SHRI SHIVRAJ V. PATIL: You give
me now.

SHR1 SATYASADHAN CHAKRA-
BORTY: You are firmly in wedlock with
ignorance. I am giving you the demsands.
You know it. Do you think that this is for
the first time that the workers are on
strike? For your information, the answer
is, no. In 1966, in 1974, in 1979 and in
1982, they were on strike. This time, the
intensity and duration of the strike is
much more but the demands are the same.
Should I, just to educate you, tell you
what are the demands of the workers? Very
simple. One of the demands of the wor-
kers is about these 1 lakh badli workers.
You must condemn this badli system
whereby the factory owners avoid all fac-
tory laws and deny the rights to workers.
These casual workers and badli workers
are the worst exploited section of the
working class.

Do you mean to say that you are not
aware of the demands of the workers?

If you simply take the trouble of going
into the history of the textile workers’
movement in Bombay, you will find that
on several occasions—it is not oaly in
1982—that the workers raised this point
and your Government and your owners
pay a deaf ear to their demands and take
a hostile attitude of repression towards the
workers.

Do you know the Leave Rules? I think
you are awage of them. Do you know
that in Bombhy, in the major industries,
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the workers cnjoy 50 days of leave, in-
cluding paid holidays, earned leave and all
that? For your information, the leave
-enjoyed by the workers in the textile indus-
try is only 25 days. Is it not a flagrant
violation of justice?

Should this not invite your attention for
4immediate intervention?

Why are you accusing the workers?

Why don’t you raise your hand and why
“don’t you accuse the bastions who are
responsible for all these things, the
employers, who have earned. amassed
enormous wealth with the blood “and
~sweat of the thousands of workers?

Why is it that you don’t say anything
about the millowners?

Do you want to know about the de-
'mands of the workers? Well compared to
the minimum wages prevalent in major in-
*dustries in Bombay the minimim wage of
the textile worker, is Rs. 300 less. Why
-should the workers accept this condition?
When in the city of Bombay, the werkers
of major industries get minimum higher
‘wages, why is it that the textile workers
who are contributing by their sweat and
toil all these years to the export sarnings
and huge profits of the owners, not gei at
least as minimum  wage, the wage that
‘their Brothers are getting in major indus-
‘tries in Bombay? What is your answer?

Do you pay house rent to your Central
‘Government employees? You do. But not
to the adequate amount. I do not know
whether you will be moved (o learp that
no house rent allowance is paid to the
textile workers in Bombay! Have they
committed any mistake? Are they ob-
structing your policies? Are they going
against your productivity? When they de-
mand that “We have a right (9 house rent
allowance”, and they have not yet stated
the amount, but they siy “You please
come, sit across the table and let us talk”,
why do you refuse to talk? First of all,
you say that their demands are unpjust.
And then you can refuse to talk. Can
you say that their demands are unjust?

1 would like to mention another point.
You want to talk. Yes. You have a right
10 talk. You have a right to choose
your rep esentatives. T do not mind. If
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the Rashtriya Mill Mazdoor Union is the
real representative of the workers, you
can talk to them. There is one Act the
Bombay Industrial Rélations Act, 1949. It
is because of that Act, this union has the
monopoly of bargaining with the owners.
And do you knmow what the workers say
about this union leaders? The nnion lea-
ders 1o get any job. or amything done,
pay money to the goondas and they are
actively supported by the millowners, You
please go to BombBay. I do not want to
politicise it. You ask any worker about
the terror tactics that are being adopted,
because of their monopoly of power, be-
cause they are in league with thc factory
millowners, and you will know them.

Unfortunately, the union leaders and the
mill management are also supported by
the Government machinery,

This is for the first time that the wor-
kers raised their voice against it.

Shri Sharad Pawar, the Chief Minister,
appointed a Committee to go through this
Act. Do you know what is the interim re-
port of the Committee? The interim report
of the Committee preciseély is this. The
interim report of the Committee precisely
is this that the workers will secretly choose
their union and they should vote. . . .

AN HON. MEMBER: How many ques-
tions he can ask, Sir?

SHRI SATYASADHAN CHAKRA-
BORTY. When Sharad Pawar was toppk
ed—, this is the background—and when you
come to power in 1980, you have dons
nothing about that committee. Their mem-
bership is manipuldted and it is amply de-
monstrated. Iin the statement of the Minis
ter, he has proclaimed that everything is
normal. Yes, you have almost said it. Then
what is the problem? The mills are open.
Now according to the statement, how many
workers have joined? Even I can doubt
that statement. The Minister says and I
accept it. 50,000 people. Then the majority
of the workers are not supporting the Ra- -
shtriya Mill Mazdoor Union which is op-
posing the strike. Under what calculation
does it become the repreSentative union of
the majority of the workers? You cannot
conceal fact. You cannot hide fact. But
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what exactly you are trying? To impose a
union on the workers. The workers refus-

. ed to carry your baby. But you are forcing

that baby on the workers. Do you call
it a democracy? ..

MR. DEPUTY-SPEAKER: You pleasc
put the question now.

SHRI SATYASADHAN CHAKRA-
BORTY: He was telling about the condi-
tions of the workers. 1 am discussing the
thing with all the seriousness that it deser-
ves. Thousands of workers in Bombay and
their families are starving. The nation has
lost Rs. 2000 crores. The families of the
workers are starving. You will be glad to
know, as a trade-unionist, the Solidarity
that has been showm by the peasants. They
are sending hundreds of bags of rice to the
workers. The workers in Bombay of the
banks, LIC, the dock, etc. are raising
money and are supperting them. Have no!
you se¢en the popular upsurge in support
of the striking workers? Is that not going
to teach you a lesson? Are you going to
teach the workers a lesson—only for the
sake of prestige?

You were accusing us, the Members of
the Opposition, of politicising the issue and
of motive. What is your motive? You deny
the majority of the workers to send their
representatives to talk to you. Who are the
persons indulging in politics? Precisely
you, the government and the Members of
the ruling Party and your members there.

-"Whu[ is their condition? It is a pitiable
plight—TI tell you. Some are going without
food. Thousands have left their houses.
Now tell me. Are these workers not cilizens
of our country? You may not like their
manner. But have you any right to con-
demn them to poverty, starvation and
death? Have you ever asked the millowners,
“You come and sit. We want
should be dome.” No. Have you invited
the representatives? You may dislike it. I
dislike this Government, But since I am
in the Parliament, 1 talk to you and say.
You may dislike. To settle the issue an
appeal was made to the Prime Minister
but the Prime Minister did mot intervene.
You yourself did not intervene. Now you
established a committee. May I ask you who
will sit in this committee as representative
of the workers? . You explain. Secondly,

that this -
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what are the terms of reference? Is there
any time frame? Because as you know,
just as in jurisprudence they say that jus-
tice delayed is justice denied, if procrasti- -
nation takes place, how will you settie the
matter? What is the prime need of the
hour? Are you interested in a settlement?
We are. Otherwise why should we bring.
in this call attention to invite your atten-
tion and go on hammering these points on
you? We want you to immediately sit with: .
the workers. Don’t make it a prestige issue.
Try to settle the issue. You also tell the:
sharks, these textile barons and go through:
the profits they have amassed and fell them .
that this is because of the toil and blood
of the workers.

13 hm.

They have to part with a part of it. We
are accusing the Government just because-
you are not putting pressure on them.
Finally, I would say this. The Minister was -
telling about the workers’ productivity and
all that. Sir, 1 am convinced that he has
already gone through the labour statistics -
supplied by his own Government. Well, 1
would simply quote statistics from their
sources. This is the labour statistics. Who
are reponsible for the loss of production?’

MR. DEPUTY-SPEAKER: You quote
them.

SHRI SATYASADHAN CHAKRA-
BORTY: I will quote. Who are responsible
for the mandays lost? The mam-days lost
due to lock-outs were 78 per cent during
1976. 78 per cent of the man-days Jost
was due to lock-out alone. Mr. Minister
you are accusing the workers; you are
bringing in NSA, MISA and all the laws.
to stop there. 1 know  what are the
measurés that you have taken. You
are taking a way the bread of the workers.
(Interruptions) What was the lock-our in
1980 when your mighty leader came to
power? What was the percentage of lock-
out? 46 per cent of the total man-days was
lost. Sir, the lock-out is a pumishment to-
the workers compelling to starve and bend’
their knees so that they can touch the feet
of the capitalists—the owners. The capita-
lists have chosen that path. But, what is
your policy? You are in league with them
and are accusing the workers. Have you
accused any milowner? Please tell me that.
You have not done it. They say that these
strikes are for a political reason. Very good..
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I again say that you are formally in wed-
lock with the ignorance. I do not know
how to extricate you. But, for your infor-
mation, I can give you some statistics from
1977. (Interruptions) Don’t be embarras-
sed. These facts are embarrassing but try
to consume them. '

Mr, Deputy-Speaker, Sir, for 1977, this
is the labour statistics which I quote from
the Indian Institute of Management. Of
all the strikes that took place—

Issue on wages 32.3 per cent

Bonus 15.2 per cent
Retrenchment 23 per cent

Leave and hours 2.2 per cent

of work

Others 28.4 per cent

‘So, the issues are economics—bonus, re-
trenchment and the oppressive hours of
work. Why do you try to bring in politics?
‘On economic issues they are fighting; they
.are fighting against the exploitation. Before
I conclude, T say Mr. Commerce Minister,
you are still young, you go to Bombay and
"see the young textile workers.

MR. DEPUTY-SPEAKER: He is youn-
ger than you.

SHRI SATYASADHAN CHAKRA-
BORTY: May be; we are of the same age.
You see they are militant; they are oppres-
sive and they are young and militant tex-
‘tile workers of Bombay. So, whatever you
give as a rise in wages it goes to the market
and you lose the battle. Because of the
rise in prices, his real wage goes down.
This is the generation of young workers
who would not take things lying down.
They are fighting. If you are sagacious
enough, to take the correct policy, you
may partially solve it. But, if you do not
do it, then the responsibility is yours.
Now ] ask;

When are you going to intervene? When
are you going to sit with them? Are you
going to go through the wage structure of
‘them? Are you going to concede their de-
mands? If they are legitimate, then it auto-
matically follows that you have to see the
‘Tepresentatives of the workers. Please do
‘not make it a prestige issue; sit with them
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and settle the problem and save the wor-
kers..

SHRI SHIVRAJ V. PATIL: Sir, the
Professor has educated me. A friend of him
has abused me. But, I am sorry for him.
He has fallen in a trap. Sir, he says that
I am accusing him and his colleagues for
taking a political stand. If you say that
this Government is anti-labour, should I
not answer it? And, if I aaswer it, it be-
comes political. And, if you accuse me in
that fashion, is it not political?

PROF. MADHU DANDAVATE: If you
admit it, it "is not political!

SHRT SHIVRAJ V. PATIL: 1 will be
able to face only one Professor, not two.
That will be difficult for me. (Interruption)
I am saying all these things because I am
distinguishing the important element invol-
ved in this trap from the unimportant ele-
ment. Now, when I said that Professor
has fallen in a trap, 1 have the proof with
me to substantiate my statement. You know,
on the very floor of this House we have
said who would be the members of this
committee., We have said that the Retired
Chief Justice of Maharashtra High Court
will be the Chairman; there will be 5 re-
presentatives of different trade unioms.

SHRI INDRAJIT GUPTA (Basirhat):
They have refused.

SHRI SHIVRAJ V., PATIL: There will
be 5 representatives of the Industry. There
will be 2 representatives of the Central
Government. There will be 3 representatives
of the State Governments. (Interruptions)

MR. DEPUTY-SPEAKER: Niren Ghosh,
please hear it.

SHRI SHIVRAJ V. PATIL: As far as
the trade unions are concerned we have in-
vited AITUC and CITU also. AITUC has
said that after the strike is over they will
participate. .

SHRI[ INDRAJIT GUPTA: No, no.
They have not said. I am General Secre-
tary. He should not misquote. He should
read out my letter. So long as the strike
continues there is no question of anybody
joining this committee.

SHRI SHIVRAJ V. PATIL: That is ex-
actly what I am saying.

L
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SHRI INDRAJIT GUPTA: I never said,
we will join after the strike.

SHRI SHIVRAJ V. PATIL: Your version
is more authentic. I am quarrelling.

SHRI INDRAJIT GUPTA: Please read
out my letter.

SHRI SHIVRAJ V. PATIL: My impres-
sion is, they are not prepared to join this
committee till the strike is in existence.
My impression is, they are going to join
the committee after the strike is over. That
is my interpretation. But, if your interpre-
tation is different, it will be more authen-
tic because it emanates from you, it does
not emanate from me. I take whatever
intefpretation you put om it. I will not
quarrel on it. The CITU has said that they
are going to join; there are ofher trade
unions who have given their representatives’
names. Now you are not aware of this fact
also and you are raising this issue om the
floor of the House and you are asking as
to what ‘you have done’ what ‘you mtend
to do’ and all that. Is it not falling in a
trap? When you say I am ‘wedded to igno-
rance’, I would not pay back on the same
coin. But what it is, if it is mot that? You
are asking me whether there are any terms
of reference to this committee. Let me
humbly say this. (Interruption) This is for
Professor, my hon. friend over there.

MR. DEPUTY-SPEAKER:
listen.

Now you

SHRI SHIVRAJ V. PATIL: 1 have said
that there is a committee. I have explained
the conmstitution of the committee. Now I
would like to put before you the reference
made to this committee. We have been
very categorical, very clear, we have said
without any ambiguity, that as far as house.
rent is concemed, as far as conveyance,
Badli issue and the problem relating to
leave are concerned, they will be decided
by this committee within a given time.
Please mark ‘given time’. And this ‘given
time’ is 2 months. Yet, you are not prepa-
red to join this committee and decide this
issne within 2 months. Govermment has
stated that as far as the problem relating
to ‘wage increase’ is concerned we do re-
cognise the problem. That is why the prob-
lem has been referred to a committee. Let
theCommitteedwidcthoéetbinssina

e .
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scientific manner. Let the Committee give
an award and we shall see that it will be
implémented and this has to be dome within
six months time. Now, why this six months’
time? There are mills in Bombay which
are not doing equally well. There are some
mills which are doing extremely well. There
are some mills which are not doing so
well. There are some mills—I am sorry
to say—which are likely to be closed down
because of the strike and because of the
difficulties that have arisen in those mills.
Our problem is to see that all mills' conti-
nue running. If they are closed, the pro-
blem is that of providing employment to
those people who would be thrown out.
You will ask: Why the mills are closed?
We know the mills are closed. The Gov-
ernment is running about 112 mills, sick
mills. Even after sustaining a huge loss,
the Government is runming 112 mills. That
is just to provide empolyment to those
people who are working there. If the mills ~
are closed down, it would be responsibility
of the Government to see that the mills
run and it is exactly for this reason we
do want that wages should be given, wages
should be increased. But how much increase
can be allowed is a question which is to
be scientifically decided. You asked me a
question that if other workers im other in-
dustries could pet good wages why the
textile workers should not get good wages.
Well, you are a trade union leader.

SHRI SATYASADHAN CHAKRA-
BORTY: I am not.

SHRI SHIVRAJ V. PATIL: But at
least you belong to a party which supports
the cause of workers.

-~

MR. DEPUTY-SPEAKER: He is a
trade wunion leader of the Teachers”
profession,

SHRI SHIVRAJ V. PATIL: Now, the
hon. Mecmber on the other side has said
why the same wages should not be given
to the textile workers. We wounld very
much like to give them the same wages.
The question is: whether it is possible to
give them the same wages. You shall
have to understand the industry itself.
Now, this is an old industry, the industry
which is using the old instruments, old
machines. This is the industry which came
to India for the first time and since that
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time it has been continuing and our tex-
tile policy is to protect the handloom wea-
vers, the power-loom weavers. So expan-
sion is not allowed, modernisation is also
allowed in a very careful manner. In the
circumstances, the industry has remained
what it is today and it is a labour inten-
sive industry. Now, 10 persons could be
used in Chemical industry, in a particular
Engineering industry, here hundred per-
sons are to be used and we have to aliow
them to remain like that because we do
not want that the workers should be thrown
out of employment ang today because of
this reason—because it is an old machi-
fNery—it is not modernised and hecause
it has to face the competition throughout
the world, we have to consider this point
alse. Other countries have modernised.
They have looms which can produce mil-
lion metres of cloth within a short-time
whereas ours cannot do that. We have
to compete with them and because of these
reasons it has not been possible to earn a
comfortable margin of profit and pay them
well.” We would very much like to do it.
But is it possible? That is a question of
fact. "This is a fact of life and by ignor-
ing the fact of life, just we cannot pay
more to the workers. We wish to pay
them more, but it is not possible to pay
them as much as they want. That is the
problem and you have rightly said so.
‘Where there is a lock-out, the responsibi-
lity of the Government js more taan the
responsibility of the Government in case
the workers go on strike. There also the
Government is not saying that it is not res-
ponsible, but the responsibility of the Gov-
ernment in case the mills arc locked out is
more. You have rightly propounded th's
philosophy, this theory. T accept it in too.
But let me ask you: Is it wisc to go on

strike when it is helpful to some of the mill-
owners, not all the mill-owners, to close
down their mills? Whom arc they helping?
Is it not those who want to really close down
the mills? It has, of course, hurt them
who do not want to close down the mills.
There were some mill-owners who wanted
to close down the mills, and you have help-

ed them, and after having helped them

now you are accusing the Government,
— .
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Today, in the world there is a lot of re-
cession, a lot of competition. Our pro-
ducts are finding it very difficult to be sold
in the world market. It is exactly the
time when others do not want our goods
to come in the world market; it is exactly
the time when you have called the strike.
Is it in the nationa] interest? Is it in the
interest of the national economy amd in
the interest of the industry, I would ask you
how it is in the interest of the workers.
Why did you do that? My difficulty is
that what I speak here remains here; it
does not go to the people. Let it go to
the people, let it go to the workers, let
them ponder over it, let them consider what
I am saying here and thea they will decide.
But unfortunately, it remains here ang very
little goes to them; that is my dificulty.

You say that the factories which are
under lock-out are the Government's res--
ponsibility. I do agree with that. I do
not want to belittle any Governmeaf, any
leadership or any person; they do have
their problems, But I am mentioniag all
these things to have a comparison between
the two situations. The jute industry is a
sick industry; the textile industry is a sick
industry; plantation is also facing some

difficulties. Please do mot accuse me of
being partisan. In your own State thirteen
jute mills are under lock-out. What is it
that the State Government has done?
(Interruptions)

MR. DEPUTY-SPEAKER: Let him
complete.

SHRI SATYASADHAN CHAKRA-

BORTY: We had a good debate on the
closure of jute mills in West Bengal and
you also participateq in that. And I am
sure we convinced you, but why are
you comparing the two? The West Hen-
gal Government wants nationalisation of
the jute mills; let the Maharashtra Gov-
ernment come forward and demand nationa-
lisation of the textile industry and then
you compare.

SHRI SHIVRAJ V. PATIL:
come to that.

I will

Again,_ you have fallen in a bigger trap.
He has. rightly. said that when the mills
are under lock-out, the responsibility of
the Goyernment is there, But I do not
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know. why for the strikes in the States we
are held responsible, We are not shaking
off the responsibility completely; we are
not saying that we have nothing to do with
it. But is it the primary responsibility of
the State Government or the Central Gov-
ernment?

SHRI NIREN GHOSH: 1t is of the
Central Government.

(Interruptions)

SHRI SHIVRAJ V. PATIL: This is the
travesty that what should be discussed on
“the floor of the House of the legislative
Assembly is discussed in the Parliament.
That which should be discussed in Parlia-
ment will be discussed = in Legislative
Assembly; and the situation arise where
the solutions are mot ‘available, Why
should you do that?

(Interruptions)

THE MINISTER OF CHEMICAILS
AND FERTILIZERS (SHRI VASANT

SATHE): Too many professors, that is
the trouble.

SHR1I SATYASADHAN CHAKRA-
BORTY: It is a very interesting thing.
Mr. Minister, please talk sense at least
Let you be intelligble, I want to under-
stand you. Now. there is a closure of

jute mills,

SHRI SHRIVRAJ V. PATIL: I am
coming to- that.

SHRI SATYASADHAN CHAKRA-
BORTY: But he is accusing the Govern-
ment. I say you do it, Sir, he should see
that the answer is direct, gtaight and to
t.he Fﬂnt.

(Interruptions)

. SHRT SAMAR
Deputy-Speaker, . .

MUKHRBRJEE: Mr,

' SHRI SHIV RAJ V. PATIL: I am not
yielding.

SHRI SAMAR MUKHERIJEE (How-
rah): Listen. There has been a unanimous
2430 LS—11.
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resolution passed in the West Bengal

Assembly, including their party, demaan-
ding nationalisation of jute mills,

MR. DEPUTY-SPEAKER: He is
coming to the point. Please, he is
dealing with all the points. Everyone of
you should keep silent.

SHRI SHIV RAJ V. PATIL: Let me
sey, I don’t want to educate them., If
they pick up certain things from us, it is
not wrong. Now, I would like to tell
them, when [ make a point of this kind

and all of them get up and start talking,
I think the point has gone home. And
please don’t expose yourselves too much
i this fashion, Now I feel the arrow
has reacheq the ‘target,

(I{nterruptions)

SHR1 SHIV RAJ V. PATIL: Sir, 1

was saying that if the jute mills are locked
out and if the Government cannot help

the lifting of tne Ilock-out, s it
pot aanti-labour? But that govern-
ment which is toiling day in and day out
trying to convince the people even against
the political opposition from many corners
is anti-labour? Now what is it that
you are wanting and what is not given?

SHRI NIREN GHOSH: Let me tell
you, listen. ..

(Interruptions)

MR, DEPUTY-SPEAKER: Let him
complete the reply, Sir.

SHRT NIREN GHOSH: 1 koow com-
pletely what he wants to say.

MR, DEPUTY-SPEAKER: On one
side only one Minister is replying and
here all of wou are interrupting. Let him
give reply.

SHRI SHIV RAJ V. PATIL: He is
more to blame. You are more to blame,
you are not helping to lift the lock-outs.
ou should shoulder that responsibility.
Carry the cross on your shoulder now.

PROF. RUP CHAND PAL (Hooghly):
Sir, the Minister has no knowledge about
the jute industry; abonut what is happeing
there. You should take it seriously.

(Interruptions)
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SHRI SHIV V. RAJ PATIL: I think my
arrows are reaching the right targets, If
you are the leader of the jute mills, you
are more responsible. You have not been
able to see that the lock-out is
lifted and when we are trying to see that
the lock-out is lifted here you have the
tongue in your checks to say that wc are
not lifting the lockout.

(Interruptions)

PROF. RUP CHAND PAL: Sir, the
Minister does not know what he is saying.

SHRI SHIV RAJ V. PATIL: I know
what 1 am saying. There is not an iota of
doubt.

(Interruptions)

SHRI SHIV RAJ V. PATIL: If it is not
the recognition of the problem, then what
ig it that we have appointed the commit-
tee for? Why don’t you understand that?
Why don’t you have the guts? To call the
workers out of the factory does not re-
quire any guts, but to convince them of the
reality and take them back does require
guts. The question is whether you have got
the guts. I am saying you decide it finally,
1 am saying you decide scientificaly, I am
saying decide in accordance with the needs
of the workers and the capacity of the in-
dustry and that would be binding on us.

And you say you don’t talk about it! You
talk about recognition and de-recognition.
People who raise the issuc sleep in the
house, when discussion is going on. Yet.
they accuse. ... (Interruptions)

~ MR. DEPUTY-SPEAKER: Please. . ..
you have taken a lot of time. There should
be some discipline in the House.

SHRI SHIVRAJ V. PATIL: At the end,
I would say: We are here to solve the real
problems of the workers in the most scien-
tific manner and in a just manner which
will help them in the days and years to
come. They are our brothers; they are owr
strength. Nobody understands them better
than we understand them and their diffi-
culty. You are throwing them in the fire.
You are throwing them into difficultiss,
trying to take advantage of them. But I
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warn you: they are shrewder than yop Qm

And that is why you will not get amy

benefit out of them. They will understand
us, and this Government will solve their
problem, and solve their problem to their
satisfaction.

MR. DEPUTY-SPEAKER: Mr. Virdhi
Chamder Jain. Please put one question.
Sufficient background and heat have been
created. If possible, put Ssome water on it.

PROF. RUP CHAND PAL: The Min-
ister has thrown enough water on the issue.
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MR. DEPUTY-SPEAKER: Shri Harish
Kumar Gangwar, Absent, Shri Harikesh
Bahadur. Everybody has made your work
casy.

SHRI HARIKESH BAHADUR (Go-
rakhpur): Mr. Deputy-Speaker, T will not

y take much time.

It is most unfortunate that this Govern-
ment is not handling this sort of problem
in a proper manner and they are taking it
very lightly. The attitude of the Govern-
ment is such that anybody can easily
charge this Government with irrespomsibi-
lity and insincerity. Also, I can say that
this Government is considering the cntire
working class as its enemies and ther: are
several instances to show this, such as the
enactment of the Essential Services Mainte-
nance Act and the National Security Act.
1 am not going into the details, 1 am just
giving instances and these will only show
clearly that this Government is absolutely
anti-labour. It is a different thing that the
Minister is going 1o justify the Govern-
ment’s action. We know not only we, the
entire nation knows—exactly what is the
plight of these workers.

Workers are starving there, and the
Government has made this a prestige issue.
It is more unfortunate than anything else.
Any wise and sincere Government caonot
make such an issue a prestige issue but
this Government has made this a prestige
issue and they are mot calling the workers
for negotiations. They are not inviting
them. They have constituted a tripartite
committee. About this committee also, I
would like to tell you that this committee
was also not properly constituted because
the Government wants to take the workers
of the recognised unions only. But the re-
cognised unions are not having the support
of the working classes. The particular
union which has got the support of 80 per
cent of the workers and the leaders of that
union are not being invited. I would like
1o know from the hon. Minister: ultima-
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tely, what are the criteria to recognise a
union? A umion which is being supported
by 80 per cent of the workers, i not being
recognised and a union which is being
supported by just 15 or 20 per cent of the
workers, is being recognised. The Govern-
ment is trying to support such unioms.
What is the reason behind this? Especially
they are here because the people have
supported them.

) MR. DEPUTY-SPEAKER: Without the
support of the people they cannot be here.

SHRI HARIKESH BAHADUR: That is
correct. But they are not doing the same
thing in other cases. They arc violating
even the principle of collective bargaining,
because the workers’ unions are not being
called for negotiations. They should have
been invited for this purpose. But the
Government is deliberately trying to avoid
that.

One thing which is very serious, which
I came to know from a very responsible
sources, is that...**

MR. DEPUTY-SPEAKER: No.

SHRI HARIKESH BAHADUR: Let
the Minister say ‘yes’ or ‘mo’. But this is a
charge I am making.

MR. DEPUTY-SPEAKER: No, vou
cannot make that charge. This is out of
the jurisdiction of this.

SHRI HARIKESH BAHADUR: Le¢t the
Minister say anything. It was the pro-
ductivity year. When workers started agi-
tating for their demands....(Inferrup-
tions)

MR. DEPUTY-SPEAKER: If you want
to make a charge, you must give it in writ-
ing to me first, It it is accepted, only then
you can make the charge. I will not allow.
Please do not mentiom.

SRI HARIKESH BAHADUR: What is
unparliamentary?

MR. DEPUTY-SPEAKER: Allegations
you are making.

SHRI HARIKESH BAHADUR: This is
not an allegation. ... (laterruptions)

=% Not recorded.
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MR. DEPUTY-SPEAKER: I am sorry,
what you have said is an allegation agaimst
the Prime Minister. . ..(Interruptions)

PROF. MADHU DANDAVATE: I am
rising on a point of order. I do not object
to your giving any ruling. But the question
is that you are trying to apply that ruling
at a wrong place. Firstly, she is a Member
of this House. She might be the Prime
Minister of this coumtry. As far as the
membership of this House is concerned,
every Member of this House is at par with
the Prime Minister, Shrimati Indira Gandhi.
She has not got a special privilege. In the
House, any Member, during the debate,—
whether it is proper or not, that is a diffe-
rent thing. ...

MR. DEPUTY-SPEAKER:
your point of order?

PROF. MADHU DANDAVATE: My
point of order is that every Member of
this House, during a debate, is always
within his right even to make am allega-
tion against” the Prime Minister, because
this is not an allegation of corruption or
nepotism and all that. This is an allega-
tion that**I think, you go through the
tion that*l think, you go through the
more serious allegatioms than this have
been made on the very face of the Prime
Minister.

What is

Whether he should make it or not,
that is a different issue. But he is per-
fectly within his rights and in terms of
the Rules of Procedure. You cannot pre-
vent him and you cannot declare that this
is unparliamentary and this will go off the
record. Do mot be in a hurry to use your
power.

MR. DEPUTY-SPEAKER: If there is
any allegation against any Minister or
Prime Minister, you should have given
that in writing to me.

PROF. MADHU DANDAVATE: No.

MR. DEPUTY-SPEAKER: Then only
you can make the allegation. (Interrup-
tions) You have raised a point of order. [
do not say that he should mot mention it
at all. What I say is that because this is an
allegation against the Prime Minister, you
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should have given it in writing: and you
should have given a notice. Only then you
should have mentioned it.

SHRI HARIKESH BAHADUR: This
is not an allegation.

MR. DEPUTY-SPEAKER: You should
have given it in writing.

PROF. MADHU DANDAVATE:
Check up your records of all the No-Con-
fidence Motions. Check up all the records
right from Jawaharial Nehru. There have
been allegations made by S/Shri H. V.
Kamath, Hem Barua, Gopalan. And in
the last No-Confidence Motion we have
made allegations against the Prime Minis-
ter on her face without giving them in
writing. When some defamatory remarks
are to be made regarding scme malprac-
tice of misuse of power, only then....
(Interruptions)

MR. DEPUTY-SPEAKER: I have al-
réeady said that he has got the right to
mention the allegation. But he has to give
it in writing. My ruling is final. (Interrup-
tions) You can mention it but you should
have given it to me in writing. (Interrup-
tions)

PROF. MADHU DANDAVATE: Do
not try to be the protector of this Govern-.
ment.

MR. DEPUTY-SPEAKER: Do not
make allegations against any Minister or
any represemtative of the Government
without bringing that to our notice., That
is my ruling.

PROF. MADHU DANDAVATE: [
want to ask a question.

MR. DEPUTY-SPEAKER: I am not
permitting anything now. It is not a gene-
ral discussion; it is_only a Calling Atten-
tion. Please do not record anything. I
have given my ruling.

(Interruptions)™*

MR. DEPUTY-SPEAKER: I have given
my ruling.

(Interruptions)**

MR. DEPUTY-SPEAKER: Please listen

**Not recorded.
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to me. Could you not listen to me. When
you are making an allegation...
(Interruptions)™**
PROF. MADHU DANDAVATE: Go
through the records of the no-confidence
motion debates.

MR. DEPUTY-SPEAKER: I did not
say that T will not go through the records.
I will go through the records, What I have
said is that he can mention it, provided
he has given it in writing to me. That is
what 1 say. He can mention.

(Interruptions)
MR. DEPUTY-SPEAKER: Please listen.

He has not given it in writing. It is an
allegation against the Prime Minister.

i
MR. DEPUTY-SPEAKER: That is my

final ruling. Now, are you continuing your
speech? No?

(Interruptions)
MR. DEPUTY-SPEAKER: I am asking
you? Are you continuing your speech? Do

not record other members. Are you conti-
numg your speech?

(Interruptions) **
MR. DEPUTY-SPEAKER: Are you

continuing your Calling Attention? I have
already given my ruling.

(Interruptions)
MR. DEPUTY-SPEAKER: Please do
not record anything.
(Interruptions)**
MR. DEPUTY-SPEAKER: If any alle-

gatiop is to be made, he should give io tt
me in writing.

(Interruptions)
MR. DEPUTY-SPEAKER: That is all

right. Please do mot record anything.
(Interruptions)

MR. DEPU I'Y-S?EAKER: I have told
you that I will look into the proceedings.
‘T have told you.

(Interruptions)

MR. DEPUTY-SPEAKER: T will look
into the proceedings. I have told you. You

can make allegations against any Ministér,
but you must give notice to me.

(Interruptions)

MR. DEPUTY-SPEAKER: Even against
any Minister. z

PROF. MADHU DANDAVATE: You
were present in the last ‘mo-confidence de-
bate. You were sitting in the House.

MR. DEPUTY-SPEAKER: This is an
allegation against the Prime Minister,

(Interruptions)**

MR. DEPUTY-SPEAKER: This is my
ruling.

(Interruptions)

MR. DEPUTY-SPEAKER: As a Presid-
ing officer, 1 have said, when Shri Hari-
kesh Bahadur said and alleged something
against the Prime Minister. ...

(Interruptions)

MR. DEPUTY-SPEAKER: Please listen
to me. I said he should have given it in
writing. That is what I have told him. He
has every right to mention it, provided
he gives it to me in writing.

SHRI K. LAKKAPPA (Tumkur): He
has made a specific allegation against the
Prime Minister,

SHRI HARIKESH BAHADUR: You
do not know what T have said.

MR. DEPUTY-SPEAKER: I have al-
ready given my ruling. When any mem-
ber speaks, if he has to make some alle-
gation, he should give it to me in writing.
Then only he can mention those allega-
tions.

(Interruptions)

SHRI HARIKESH BAHADUR: I am
prepared to speak, but you are not allow-
ing me to speak. You are treating the
Prime Minister as. ...

(Interruptions)

MR. DEPUTY-SPEAKER: Please listen
to me. If one of you get up and speak, I
can reply. If so many of you get up; how
cam I reply?

PROF. MADHU DANDAVATE: You
are restricting our freedom. You do not

know what you- are doing....(Interrup-
tions)

**Not recorded.
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MR. DEPUTY-SPEAKER: I will tell
you, I will see the rule.
(Interruptions)

MR. DEPUTY-SPEAKER: I want to
get a clarification.

MR. DEPUTY-SPEAKER: Please sit
down for one minute. I want to quote the
rule. “No allegation of a defamatory.”

wu (Suondniiauy)

MR. DEPUTY-SPEAKER: Please listen,
who is to decide whether it is defametory
Or incriminatory.

(Interruptions)

MR. DEPUTY-SPEAKER: Rule 353
says:

“No allegation of a defamatory or
incriminatory nature shall be made by a
member against any person unless the
member has given previous intimation to
the Speaker and also to the Minister con-
cerned so that the Minister may be able
it0 make an investigation into the matter
for the purpose of a reply.”

This is Rule 353.

SHRI SATYASADHAN CHAKRA-
BORTY: Sir, ] am on a point of order.

MR. DEPUTY-SPEAKER: This is an
allegation of a defamatory nature against
the Prime Minister.

(Interruptions)

MR. DEPUTY-SPEAKER: I have given

my ruling, T stand by my Ruling.
(Interruptions)

MR. DEPUTY-SPEAKER: I have gi-
ven my ruling and I have quoted the Rule
also. Now do you want to continue?

(Interruptions) .

MR. DEPUTY-SPEAKER: No,-I am
not going to discuss this matter. I have
given my ruling, my ruling is final, my
ruling cannot be questioned by anybody.
Yes, Mr. Harikesh Bahadur.

(Interruptions)

MR. DEPUTY-SPEAKER: All right,

you can write to the Speaker.
(Interruptions)

SHRI HARIKESH BAHADUR: T will

give dharna if you do not realfse.
(Interruptions)

MR. DEPUTY-SPEAKER: T have gi-
ven my ruling. My ruling is final. Are
you going to speak or not?

PROF. MADHU DANDAVATE: Sir,
we will not make the allegation, but don’t
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give the ruling. That can be a compromisé.
We won’t make that allegation just now.
We will like you to re-consider, but dom’t
give the ruling and let it not go on recerd.
(Interruptions)
MR. DEPUTY-SPEAKER: 1 have
given ruling.

PROF. MADHU DANDAWATE: Sir,
what is the ruling?

PROF. P. J. KURIEN (Mavelikara):
I want a clarification. 1Is that ruling ap-
plicable only to the Prime Minister or to
every Member of this House?

MR. DEPUTY-SPEAKER: Yes.

PROF. P. J. KURIEN: All right,
every Member of the House. Then I
want to ask you one question. I do not

want to trouble you . . . 7

MR. DEPUTY-SPEAKER:"] l':ave said,
‘any Member of the House’. He is a
Member of the House.

AN HON. MEMBER: Sir, the Minis-
ter made the allegation against us a num-
ber of times.

PROF. P. J.
me one minute.
(Interruptions)

MR. DEPUTY-SPEAKER:
ten:

“Meecing of Speaker with the Leaders
of Parties and Groups Regarding Pro-
cedure for making allegations in Lok
Sabha”.

KURIEN: Please give

Please lis-

(Interruptions)

MR. DEPUTY-SPEAKER: That is an
allegation against the Prime Minister. That
is my allegation. It is stated here:

“The Member should give adequate
advance notice to the Speaker and the
Minister concerned.”

SHRI SATYANARAYAN JATIYA:
This is not a personal allegation.

MR. DEPUTY-SPEAKER: Mr. Hari-
kesh Bahadur, are you going to finish your
speech on the Calling Attention?

(Interruptions)

MR. DEPUTY-SPEAKER: This is final.
I do not know whether I have been able fo
convince all of you. I have already sta-
ted that I feel that there is an allegation
apainst the Prime Minister of our coun-
try. You should appreciate this.
(Interruptions)
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MR. DEPUTY-SPEAKER: This is not
allowed.

(Interruptions)

MR. DEPUTY-SPEAKER: It is all
right, my ruling is final, ang I have al-
ready given my ruling.

(Interruptions)® ™

MR. DEPUTY-SPEAKER: My ruling is
-Sunni Aw waA1d Apealje 2ATYy [ pue [Buy
Mr, Harikesh Bahadur.

(Interruptions)

13.55 hrs.

All this stage Prof. Madhu Dandavate
and some other hon. Member left the
House.

MR. DEPUTY-SPEAKER: Now, Mr.
Minister, you will give the reply.

(Interruptions)

MR. DEPUTY-SPEAKER: Now you

can reply, Mr. Minister.
(Interruptions)

MR. DEPUTY-SPEAKER: Do not

record anything.
(Interruptions)**

MR. DEPUTY-SPEAKER: Now, I
am not calling you. Now, the Minister
is replying.

(Interruptions)

MR. DEPUTY-SPEAKER: Now the

Minister is replying.
(Interruptions)™*

PROF. P. J. KURIEN: No Sir, no Sir,
please listen to me.

MR. DEPUTY-SPEAKER: 1 have al-
ready given my ruling.

PROF. P. J. KURIEN: With due
apology I say, perhaps, you are not ump-
derstanding the implication of your ruling.
1 disassociate with whatever he said. (In-
terruptions). Let me say. Every Member
has a right to express his views here be-
cause there is no personal allegation. Yes-
terday, you were in the Chair and I
spoke . . . (Interruptions)

MR. DEPUTY-SPEAKER: There is
an allegation.

PROF. P. J. KURIEN: Let me com-
plete.  (Interruptions) . N

MR. DEPUTY-SPEAKER: 1t is for
the Chair to decide whether it is an
allegation or not. I am not going to allow
you. T am very sorry. I have given my
rauling. I do not want discussion on my

ruling.
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PROF. P. J. KURIEN: Let me com-
plete. Please give me a hearing. (Infer-
ruptions) .

MR. DEPUTY-SPEAKER: As a Pre-
siding Officer I make it very clear ., .

PROF. P. J. KURIEN: I understand
that,

MR. DEPUTY-SPEAKER: It is not that
we will not give our rulings. It is not
that we will not correct ourselves. I have
said that.

SHRI HARIKESH BAHADUR: Please
do not do this type of thing.

(Interruptions)

MR. DEPUTY-SPEAKER: Shri Patil,

are you replying?
(Interruptions)

MR. DEPUTY-SPEAKER: Are you
not replying, Mr. Patil?

PROF. P. J. KURIEN: Please give
me a hearing.

MR.DEPUTY-SPEAKER: No, no. I
am not allowing you, Prof. Kurien.

PROF. P. J. KURIEN: I would also
not allow, This is a question of right.
(Interruptions) .

MR. DEPUTY-SPEAKER: Mr. Patil,
do you want to reply? If you are not re-
plying, T am going to adjourn the House.

(Interruptions)

MR. DEPUTY-SPEAKER: You reply to
them. Do you want to reply?

SHRI SHIVRAJY V. PATIL: T am re-
plying.

MR. DEPUTY-SPEAKER: You reply
to that,

Please record only the Minister. Please
do not record any other thing.

SHRI SHIVRAJ V. PATIL: Govern-
ment is not standing on prestige on amy

point.
(Interruptions)

MR. DEPUTY-SPEAKER: Please do
not record anything.
I have given my ruling. My ruling

cannot be questioned. You go through the
ruling.

SHRI SHIVRAJ V. PATIL:. Before
the Tripartite Committee, any member can

**Not recorded.
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appear. Before this Tripartite Committee
any trade union leader . . (Unterrrup-
tions)

MR. DEPUTY-SPEAKER: Please do
not record whatever Prof. Kurien says.
I am sorry, Prof. Kurien. It is over. Do
not question my ruling. I have given my
ruling. It is final. Do not bring in old
things.

Please do not record anything. Only the
Minister’s reply will go on record.

(Interruptions) **

MR. DEPUTY-SPEAKER: You have

your own opinion.

SHRI SHIVRAJ V. PATIL: Before the
tripartite committee even the leaders can
appear. They can give their views. They
can explain their things.

Now from the discussion which has
taken place here it is very clear whether
some friends of ours are really interested
in the welfarc of the workers? Or they
are interested only in political things. We
appeal to the workers as well as the lea-
ders . . . . (Interruptions).

14.00 hrs.

SUPPLEMENTARY DEMANDS FOR
GRANTS (ASSAM), 1982-83

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERJEE): I beg 10
present a Sstatement showing Supplemen-
tary Demands for Grants in respect of
the State of Assam for the year 1982-83
(Hindi and English versions).

The Lok Sabha adjourned for lunch till
Fifteen of the Clock.

The Lok Sabha re-assembled after lunch
at Five Minutes past fifteen of the clock.

[MR. DEPUTY-SPEAKER in the Chair]

MR. DEPUTY-SPEAKER: Hon. Mem-
bers, we have to take up Private Mem-
bers Business at 3 O’ Clock. But there
are Matters under Rule 377. 1 think,
with the permission of the House, we can
take up Matters under Rule 377 and this
time can be adjusted at the end. 2—1|2
hours will have to be given to the Private
Members business.

Members’ business.
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MR. DEPUTY-SPEAKER: So, we take
up Matters under Rule 377. Chri Lake
kappa. Es

15.06 hrs.
MATTERS UNDER RULE 377

(i) Need for Protection of X-ray tech-
nicians, radiographers and other persons
from exposure to radiation.

SHRI K. LAKAPPA (Tumkur): Mr.
Deputy-Speaker, Sir, the Bhabha Ato-
mic Research Centre (BARC) and the
International Commission on Radiological
Protection (ICRP) have made certain re-
commendations to the Health authorities
to take certain measures to protect X-Ray
technicians and other radiographers from
exposure to radiation and it¢ harmful
effects.

It is laid down that each diagnostic
unii  should have a minimum area of
225 Sq. Ft. and the walls of the room
shoulg be thick enough and its doors
should be lead-lined. Also, while a X-Ray
is being taken inside the room, the room
should show a red light to outsiders, so
that no one enters the room at that time.
They should also undergo regular medical
check-up to determine their possible ex-
posure to radiation and to take remedial
measures,

BARC and ICRP have also stipulated
that patients who go in for X-Ray tests
should also be provided with rubber ap-
rons and gloves and the organs of the pa-
tients other than those to be X-Rayed
should not be exposed. Particular  pre-
cautions are to be taken as regards repro-
ductive organs of the technicians and
patients to avoid genetic disorders.

Health authorities particularly in district
hospital; which are provided with X-Ray
equipment seem to be blissfully ignorant of
these rules and regulations. There are pri-
vate ~ diagnostic centres, equipped: With
X-Ray units all over ¢he country in large
numbers, Untrained technicians are en-
gaged by them.  There is no agency at
present to supervise the working of X-Ray
units and compel them to follow the regu-
lations laid down by BARC and ICRP.

**Not recorded.




